%_hqt "Pay' Commiasion ‘in its Te-
on ‘the second interim relief
d the first interim relief hag laid
down.‘a’ procedure for consideration
of ‘payment. of further .interim relief

nmame reaches 238. 'rhat is the posi-

- SKRI INDRAJIT GUPTA It is no
i psvestion of interim relief, It is the
"‘,qunﬁon of DA, -

. SHRi S. M, BANERJEE May 1
s seek your: protection? I quoted from
e '238 s reports that it has reached

" "ha# taken a decision that it will not
. 'be referred back to the Pay Commis-
'« giom, How does the Pay Commission
. gdome ‘into the picture? If it has
.. reached 238, they may say, ‘Yes, it
- has  reached 238 Why should the
" 'Government employees be deprived
" of this benefit? :
- SHRI A, P. SHARMA If it has
s mnched 238, what ig the difficulty in
L .;tmnting further DA?
SHRI JYOTIRMOY BOSU: The
1t is showmg no sincerity.

ot i SHYAMNANDAN MISH-
" RA (Begusarai);  The one point
. about which we ought to be inform-

ed I8 whether the Government thinks.

;'J:'" “thet it has reached 238 or not. It is
... about that we want to know.

" MR.: SPEAKER: Mr. Ganesh, if
. lhave got the mfnrmatlom please :

. R. GANESH: I have not
thao!ﬁcml ﬁgureof238now -
BHRT .rvo'rmmov BOSU How
wuhre' T

bonus?.
amu RAJ BAHADUR Abcmt the
ponught. in - Bihnr ‘drought . ‘situation
. tam® "discussed in this House and I
" think' the House hasg hardly any
t::ig for it now to discuss m once
n.

' GANBSH I was say- |
and other matters the House will be
‘pnate time. .

which they would consider when the PRESIDENTIAL AND. ~ VICE-PRE-

~ JUSTICE AND PETROLEUM

t has also said that the Cabinet .

SHRI 8. 'M BANERJEE  About-

About - Bangla | Desh recom
taken into eonﬁdence at the amo-

e

n.zom.

SIDENTIAL ELECTIONS
(AMENDMENT) BILL*

THE MINISTER OF LAW AND-

CHEMICALS (SHRI H. . CvOKHA
‘LE): I beg to move for leave to in- -
troduce a Bill to amend the Presi-
dential and Vice-Presidential Elec- .
tiong Act, 1952,

- MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to amend the
Presidential and Vice-Presi«
dential Elections Act, 1952.”

The motion was adopied

SHR! H. GOKHALE 1 intro-
duce the Bxll

t——

1122 brs.

ADOPTION OF CHILDREN BILL -

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHA-
LE): There are three changes only
in the list already circulated. The
changes are: Item No. 2, Shri Shiv

Kumar - Shastri; Item No 14, Shri -
Pratap Singh; and Item No. 27, Shri* .
I beg to move' '

© “That this House do concur = in

Somnhand Solanki:

the - recommendation of "
-Rajya ' Sabba that the
House do join in the- Joint

' " Committee of the Houses on

the Bill to provide for the .

- ‘adoption’ of, children and for' '
‘therewith, .

.. made in"'the motion adopted
- by ‘Bajya Sabha at its sitting

" held. unthelstmmust (7 S
and communicated to this e
House on ‘the 2nd August,
1972 and to resolve that the
following 30 . Members of

- Py

y datad l.s’eid in Guette o! India

Extra.)rdmary Pm II, Swﬁiun 2.




